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ATTENDANCE OF DEFENDANT 
(Order 'I, Rule 20 of The Code 

of Civil Procedure) 
IN THE COURT OF SH. SANJAY 
SHARMA- II, DISTRICT JUDGE 
(COMMERCIAL COURT)- 11, 
ROOM NO. 310, TIS HAZARI 

COURT, DELHI 

ICICI BANK LTD. 
VS 

DINESH KUMAR 

CASE NO. CS (COMM)11812/2020 
To, 
DINESH KUMAR 
S!O SH. GHEESA RAM 
RESIDENCE- CUM- OFFICE 
A. J. ENTERPRISES 
(PROPRIETOR) 
H. NO. A 23, BALBIR NAGAR, 
KIRARI SULEMAN NAGAR, 
NEAR FURNITURE MARKET, 
PANWARI WALl GALl. 
NORTHE WEST DELHI- 110 086 
M-9312353671 
EMAIL ID- 
DINESHJI172th41GMAIL.COM  
WHEREAS above named Plaintiff 
has instituted a suit related to 
commercial dispute against you 
and you are hereby summoned to 
file a written statement within 30 
days of the service of the present 
summons. You shall also file an 
Affidavit of Admission denial of 
documents filed by the plaintiff 
along with Written Statement as 
per the provision of order 11 Rule 4 
schedule of the Commercial 
Courts Act, 2015, and in case you 
fail to file the written statement 
properly verified as per order 6 
Rule 19A along with affidavit of 
Admission and Denial within the 
prescribed period of 30 days, you 
shall give reasons in writing and 
thereupon you may be allowed to 
file written statement on such other 
day, as may be specified by the 
court, for reasons lobe recorded in 
writing and on payment of such 
costs as the sts as the court deems 
fit, but which shall not be later than 
120 days from the date of service 
of summons, if you failed to the 
written statement within time fixed 
by the court, you shall forfeit the 
right to file the written statement 
and the court shall not allow the 
written statement to be taken on 
record. 
You are required to appear in this 
court in person, or by a pleader 
duly instructed, and able to 
answer all material questions 
relating to suit, or who shall be 
accompanied by by some person 
able to answer all such questions, 
on 21.05.2024 in the forenoon, to 
answer the claim; and further you 
are hereby directed to produce on 
the said day all documents in your 
possession or power upon which 
you base your defence or claim for 
set-off or counter-claim, and where 
you rely on any other document 
whether in your possession or 
power or not, as evidence in 
support of your defence or claim 
for set-off, or counter-claim you 
shall enter such documents in a list 
to be annexed to the written 
statement. 
Take notice that, in default of your 
appearance on that day before 
mentioned, the suit will be heard 
and determined in your absence. 
Given under my hand and the 
seal of the Court, on this 
29.04.2024. 

Sk 

District Judge 
(Commercial Court)- 11, 

Tis Hazari Court ,, 
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